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INTRODUCTION 

I, the Chairman of the Committee on Papers laid on the Table 
of the House, having been authorised by tile Committee to present 
the Report on their behalf, present this their Thirteenth Report. 

2. On examination of certain. papers laid during the Second, 
Fourth and Sixth Sessions (Sixth Lok Sabha) the Committee haft 
come to certain conclusions in regard to delay in laying Annual 
Reports of the Indian Motion Pictures, Export Corporation Limited, 
Bombay and the Film Finance Corporation Limited, Bombay. 

3. On 25 January, 1978, the Committee took evidence of the repre-
sentatives of the Ministry of Information and Broadcasting on the 
~~ .~ 

4. The Committee wish to express their thanks to the OfBcers of 
the Ministry of Information and Broadcasting for furnishing informa-
tion desired by the Committee. 

5. The Committee considered the Report at their sittings h~ 
on April 2 and 6, 1979 and adopted the same at their sitting held 
OD 6 April, 1979. 

6. A statement giving summary of recommendations!obaerva-
tions of the Committee is appended to the Report (Appendix-ll). 

NEW DJ:LHI; 
April 7. 1979. 
ChtJitra 17, 1901 (SakCI). 

KANWAR LAL GUPTA, 
Chainnatl., 

Committee Oft. Ptq)en laid Oft. 

the Table. 



REPORT 

IDELAY IN LAYING ANNUAL REPORTS OF INDIAN MOTION 
PICTURES EXPORT CORPORATION LIMITED, BOMBAY AND 

FILM FINANCE CORPORATION LIMITED, BOMBAY 

The Annual Reports (both Hindi and English versions) of the 
Indian Motion Pictures Export Corporation Limited, Bombay for 
1974-75 and the Film Finance Corporation Limited, Bombay for 
197>76, together with the audited accounts and comments ot! the 
Comptroller and Auditor-General thereon, were laid on the Table 
of Lok Sabha on 29-6-1977 and 13-7-1977, respectively, under section 
1619A(I) of the Companies Act, 1956 which reads as under:-

"619A. (1) Where the Central Government is a member of 
a Government company, the Central Government shall 
cause an annual report on the working and affairs of that 
company to be-

(a) prepared within three months of its Annual general 
meeting before which the audit report is placed under 
su&-section (5) of section 619; and 

(b) as soon as may be after 8Uch preparation, laid before 
both Houses of Parliament together with a copy of the 
audit report and any comments upon, or supplement to 
the audit report, made by the Comptroller and Auditor-
General of India." 

A statement giving reasons for delay in laying the report was 
also laid on the Table with each of the above reportR. 

1.2. At the time of laying the reports the Minister of InformattoD 
and Broadcasting also laid a iJteview' on the working of the Jndfan 
Motion Pictures Export Corporation -Limited but no such iJteview' 
was laid in the case of the ntm J'lnance Corporation. 

1.3. When the Annual Report of 1P1Im lI'Ina!le. Corporation Limit-
-ed, tor the year 1&'15-76, was laid on the Table Of Lot Sabha, • 
Kember raised an objection to the delay ill layfng the lt8port. 

1.4. In the cue of Government Companies, the CommIttee had 
In para 4.16 of their Second Report -(FIfth Lok SabIia)--9"elenteCi 
to the HOUSe on 12-5-1~recommended that: 
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"4.16 ... as in the case of the Reports o~ the Autonomous Orga-
nisations, Reports of Government Companies should also 
be laid within 9 months of the close of the accounting. 
year. The Committee further recommend that where it 
is not possible for the Government to lay the Report of 
any company within that period they should lay on the 
Table a statement explaining the reasons for not laying 
the Reports within 30 days from the expiry of the period 
of nine months, and if the House is not in Session at that 
time, the statement should be laid on the Table within 
seven days of re-assembly of the House. However, to 
give some more time to the Government to lay the ReportIJ. 
of the Government Companies pertaining to the periods 
upto the end of 1974-75 which were in arrears, the Com-, 
mittee recommend that these Reports alongwith the delay 
statements should be laid on the Table by December 31, 
1976. Reports for the year 197f).76 and subsequent years 
should be laid on the Table within 9 months of the clOS8' 
o~ the accounting year." 

1.5. In terms of the above recommendation of the Committee the-
Annual Report for 1974-75 of the Indian Motion Pictures Export 
Corporation Limited, and the Annual Report for 1975-76 of the Film· 
Finance Corporation Limited, should have been laid on the Table 
of the House by 31-12-1976 but they were actually laid on the Table 
on u.6-19'1'7 and 13-7-1977, respectively, i.e. 6 months and 61 months 
after the prescribed period. In all the Ministry and the concerned 
Corporation together took 27 months and 16 months, respectively, in 
completing the formallties before the above Beports could be laid 
on the Table of the HoUse. 

1.6. In the statement showing reasons for delay in laying the 
Annual Report for 1974-'7S of the Indian Motion Pictures Export 
Corporation Limited, the Kinistry of Information and Broadcasting 
bad liven t.'Q,e following reasons for delay: 

-rhe Annual RepOrt and the sta~t of Audited Accounts 
of the Indian Motion Pictures Export Corporation for the 
year lJWf-'15 was adopted by the Company emly on the 
29th December, W15. Printed copies of the report in' 
Zagliah and the eyelostyled copies in Hmdl Were ~ 
available to the Ministry in the month of! April. 1978. 
The l\eporta are bebig lata on the 'Table of the HOUR 
Dt$. '!he detay'ls 'deeply regretted." 
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1.7. As the reasons for delay advanced by the Ministry were not 
adequate, the Ministry were asked to explain'the relLSODS for taking 
14th months in laying the Report before the House, after the printed 
copies of the Report were made available to the Ministry by the 
Corporation in April, 1976. 

1.8. Giving reasons for not laying the Report earlier than 
29-6-1977, the Ministry of Information & Broadcasting in their O.M. 
dated the 22nd August, 1977 stated as under: 

"The draft Rep:lrt was submitted to the former Minister of 
information & Broadcasting in July, 1976. He had wanted 
some improvements to be made in the report and this 
matter remained under consideration till February, 1977. 
Delay in its laying on the Table of the two Houses was 
accordingly regretted. .. 

1.9. On being enquired whether any improvements were really 
made in the Report at the instance of the former Minister and 
whether it was permissible to make improvements in the Report 
after it was approved at the Annual General Meeting of the Cor-
poration, the Ministry in their O.M. dated the 28th November, 1971 
inter alia stated: 

"No improvements were made in the Annual Report of tile-
IMPEC for the year 1974-75 at the instance of the former 
MIB. The report was circulated to Members of the-
IMPEC alongwith notice of Annual General Meeting 
issued on 27-11-1975 and was approved in the Meeting. 
Because of this it was not permiSSible to do so after the 
report had been approved at the Annual General Meeting.'" 

1.10. Sinee both the English and Hindi versions of the Report. 
were laid on the Table in cyclostyled form, the Ministry were asked 
to state the reasons for not laying the printed copies of English· 
version of the Report as it was available with them, as stated in' 
the delay statement. In their O.M. dated August 22, 1977, the Minis-
try iDfoniled that:-

"IMPBC expressed their inability to have the report printed· 
because of ita precarious financial position. That wu' 
why printed copies of the report could not be laid on the· 
Table of the Houle." 

1.11. When attenti~ o~ the Mini$'y was drawn to the contradic-
tion in the positions stated by the M.inistry in their above ~eply anc.t 
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.the delay statement laid on the Table on 29-6-1977, the Ministry in 
their O.M. dated 28 November, 1977 stated that: 

"Copies of the Annual Report-both in English and Hindi-. 
were received from the IMPEC in the cyclostyled form 
only. It is regretted that through an oversight it was 
stated in the delay statement that printed copies of the 
report in English were received. The inconvenience thus 
caused is regretted." 

1.12. In regard to the reasons for delay in laying the Annual Re-
port for 1~76 of the Film Finance Corporation, the Ministry had 
'stated in the delay statement that: 

"The Annual Report and the Statement of Audited Accounts 
~ the Film Finance Corporation for the year 1975-76 wu 
adopted by the Corporation only in the Annual General 
Body Meeting held on May 18, 197'7. Printed copies of 
the report in English and the cyclostyled copies in Hindi 
were made available to the Ministry only on June 21, 
1977. The reports are now being laid on the Table of the 
House during the current session of the Parliament." 

1.13, When asked to state detailed reasons for delay in laying 
the Report, the MiniStry in their O.M. dated October 1, 19'77 intet' 

.alta. stated as under: 

"As regards delay in laying the Report on the T!lble of Lok 
Sabha, this Ministry has nothing more to add to what is 
stated in the ~Statement of reasons for delay' already sub-
mitted alongWith the Report." 

1.14. As regards laying of 'Review' by Government on the Be-
'POrta 01 Government Companies, the Committee had in nara 4.18 of 
-their Second Report (Fifth Lok Sabha) observed: 

"The Committee note that while laying the Report of a Gov-
ernment Compan, before Parliament the concerned 
administrative Ministry also lays alongwith the Report a 
Review on the working of that Company. However in 
certain cases no such ~ew is laid on the Table. The 
Committee are of the view that even in cases where Gov-
ernment are in aJ!reement with the information given in 
the Report of tlie Company aDd they have nOthl'ft~ to add, 
Government should lay. on the Table alongwfth. th~ ~e­
port a Statement saying that they are in agreemen,t WIth. 
the Report and hence no RevIew is being laid." , 
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1.15. Oa beini asked about the reasons for not laying the 'Re-
view' alolJiWith the report, the Ministry in their OX dated the 
1st October, 1977 inter alia stated as uncler:-

"A Review on the Report o~ the COrporation for the year 
19'1~76 was not sent earlier, owing to oversight. This is 
very much regretted. A review on the working of the 
Corporation in English and Hindi, is now enclosed. It 
may please be intimated whether it w,ould be necessary 
to formally lay it on the Table of the Lok Sabha. If 
laying of the review formally on the Table of the HoUle 
is not considered to be necessary, requisite number of 
copies of the review will be supplied to the Lok Sabha 
Secretariat on receipt of the clarification." 

1.18. On being specifically asked to lay the 'Review' on the Table, 
the Ministry laid it on 14-12-1977. 

1.17. To seek further clarifications as regards delay in the layinr 
of the Annual Reports in question, the Committee took the evidence 
of the representatives of the Ministry of. Information &: Broadcast-
ing at their sitting held on January 25, 1978. 

1.18. On being asked to explain delay of 18 months in laying the 
Report o~ Indian Motion Pictures Export Corporation before the 
House, after its adoption in the Annual General Meeting of the 
Company held on the 5th January, 1978, the representative of the 
Ministry of Information &: Broadcasting stated that in accordance 
with the recommendation of the Committee on Papers laid on the 
Table made in para 4.16 of their Second Report (FIfth Lok Sabha) 
the Report for 1974-75 of IMPEC should have been laid on the Table 
by December, 31st, 1976 but they had not received both the versions 
of the Report till March-April, 1976. 

1.19. Asked when the accounts were sent to Audit, the witness 
stated that a meeting of the Board was held on 3-10-1975 to consider 
the accounts. Explaining the procedure the witness infonned the 
Committee that after audit by the statutory auditors, the annual 
accounts have to be considered in the Board meeting and thereafter 
these are sent to the C If AG for comments. These are then adopted 
in the Annual General Meeting of the Corporation. He stated that 
the accounts were sent to the Commercial Audit on 24-10-1975, 
after their approval in the Board meeting held OD 3-10-1975. The 
Audit suggested revision of accounts as these were Dot properly 
prepared.. The ~ accounts were approved in the Board Meet-
ing held OIl 10-11-1975 and by the Commercial Audit on 25-11-1975. 
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The accounts were adopted in the adjourned Annual General Meet-
ing held on 5-1-1976 as the Annual General Meeting called earlier 
on 29-12-1975 was adjourned for want of quorUm. 

1.20. Aa regards quorum, the witness stated that the total num-
ber of memben on the Board of Directors was 12, out of which 5 
Directors constituted the quorum. On being specifically asked about 
the number of shareholders in the Indian Motion Pictures Export 
Corporation Limited, the witness stated that there were about 82 
shareholders, 74 out of them were private shareholders and there 
were 8 Directors nominated by Government. The quorum was 5 
Directors-one third of the total strength of Directors or two Direc-
tors, which-ever was Mgher-but even that number of Directors did 
not attend on 29-12-1975. As regards issue of notice for the meeting 
held on 29-12-1975, the Secretary, IMPEC informed the Committee 
that the notice was issued on 29-11-1975 along with Annual Report, 
the Directors' Report and the C & AG's comments to all the share-
holders (about 82) appearing in the register, as per prOvisions of 
the Company Law. When asked whether even the Government 
representatives did not turn up for the Annual General Meeting, 
the witness stated "Yes, Sir". 

1.21. In reply to a question the witness informed that only 3 
Directors attended the meeting held on 29-12-1975 which was ad-
journed and 5 Directors attended the next meeting held on 5-1-1976 
when the Report was adopted. 

1.22. Subsequently, the Indian Motion Pictures Export Corpora-
tion fournished to the Committee a statement (Appendix-I) with-
their note dated the 9th February, 1978, showing details of the Board' 
Meetings held, the Directors who attended thote meetings, the 
Dlreetors who remained absent in the meetings and the replies, if 
any, received from the absentee DIrectors etc., during the years 
1974-75, 1975-76 and 1976·77 (upto 19-11-1976). 

1.23. On enquiry whether attention of the Ministry was drawn 
to the fact that adequate oooperation was not available from the-
Government Directors in the Board of Direcfors, the Secretary, 
DIPEC, stated: 

c"We have not speclftcally brought to the notlee of the Minis-
try oJ Information Ir BmadcasUng the filet about the non-
attendanee of some of the Directors at the periodical 
Board ttleetID ... • 

1.26. In reply to a q~estion whether then! was any provisionfn-
the ArtIcles of As8oc:latlon of the Corporation tbt a DIrector who-
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was absent in three or four consecutive meetings would lose his 
Directorship automatically, the representative of the Ministry 

. stated that that was a standard provision for all companies. When 
asked whether any Director was informed that he would forfeit 
his Directorship if he continuously absented himself from 3 or more 
meetings and whether his Department was also informed about this 
and asked to nominate another person in his place, the Secretary, 
IMPEC, stated: 

''We have not done that-normally out of courtesy the absentee 
Directors are granted permission." 

1.25. As regards disqualification of Directors, following their 
~ntinuous absence from the Meetings of the Bo~ the Indian 
·Motion Pictures Export Corporation had in a note dated February 
-9. 1978, informed the Committee that.-

"As per Section 283(g) of the Companies Act, 1956, a Director 
is disqualified to be a Director if he absents himself con· 
tinuously for th!'ee consecutive meetings or from all 
meetings of the Board for a continuous period of three 
months, whichever is longer, without 6btainmg leave of 
absence from the Board. 

From the Minutes of the Board Meetings, it is observed that 
inVariably leave of absence was granted to absentee Direc-
tors up to the year ending 1976. 

From the year 1977 onwards the above practice has been dis-
pensed with and leave of absence was granted only to 
those Directors who sought IUch leave of absence, con-
sidering the merits of each case. 

Upto the year ending 1976, as leave of absence was granted 
by the Board to absentee Directors, the question of 
enforcing the disqualification clause on the absentee 
Directors did not arise. The enforcement of this provi-
vision will be considered hence forward." 

1.26. In reply to a query the Committee were informed that after 
the adoption of the Report for 1974-75 on 5·1·1976 in the Annual 

-General Meeting, both the English and Hindi versions of the Report 
were received in the Ministry in April, 1976. On further enquiry 
the Committee were informed that only 20 copies of the English 
versions of the Report were received on 15-1-1976 and Hindi version 
was received m the beginnin~ of April, 1978. The Ministry took 
wame time in preparation of 'Review'· on the Report. 
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1.27. When particularly asked about the time taken by the-
MiDiltty in preparing the Review on the Report the representative 
of the MiD1stry stated: 

"It was prepared in April and was put up on May 21, 1976. 
Then some ofBcers wanted change here and there. 
Finally it was put up by the Secretary to the Minister on 
Ju~y 16, 1976. The papers came back and the Special 
Assistant to the then Minister wrote that the papers had 
been shown to the Minister during his visit to Bombay 
and he had discussed it. The Secretary should further 
see." 

1.28. The witness informed the Committee that a note dated 
10-8-1976 recorded on the file showed that further discussions were 
held but 'unfortunately we do not !'8ally know what exactly was 
dislcussed and what directions were given.' He further stated that 
the next note recorded on the file was dated 10th or 16th February, 
1977 but "It does not mention the Minister. We assume that si.nce 
it went to the Minister, he said 'the report needs brightening up' ". 

1.29. In reply to a question the witness, however, agreed that 
once the Report was adopted in the Annual General Meeting it 
could not be changed. 

1.30. When pointed out that since the Minister of Information and· 
8roadcutin, had no power to change the Report whether this fact 
was brought to his notice and whether the Minister was also in-
formed that the Report waS to be placed before Parliament in time, 
the representative of the Ministry stated that the file did not remain 
With the Minister continuously. He admitted that it was not point-
ed out to the Minister that he could not make any changes. He, 
however, stated that two office notes were !'8COrded in the file in 
August, 1976 and February, 1977. He added that thereafter it took 
the Ministry some time to place the Report before the new Minister. 

1.31. Asked why the Review on the Report was not prepM"ed at 
the time when the English version was received and why they kept 
on waiting till the Hindi version was received, the witness con-
ceded that the Review could be prepared at that time and assured 
that it will be expedited in fufilre. 

1.12. The Committee noted that Government had invested 
Rs. 25 lakhs tn the Indian Motion Pictures Export Corporation upto· 
1974-75 and the review of the Corporation was made available to· 
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Parliament in the middle of 1977 although the Report along with-
Review should have been laid by December, 1975. 

1.33. Asked whether the Review contained only the bright side 
or even dark side of the picture of the Corporation or both, the 
representative of the Ministry stated 'It should be a purposeful one'. 
The witness agreed that the Review should not be a technical one 
but should be a balanced view of the functioning of the Corporation. 
The witness, however, assured the Committee that Review of the 
1976-77 Report would be prepared on those lines. 

1.34. When asked whether the rules of the Corporation presl'rib-
ed any time limits for preparation of accounts, their auditing and' 
laying on the Report on the Table, the witness state~ that the Com-
panies Act reqtm'ed that the annual accounts should be audited by 
a certain time. 

1.35. Asked whether the Ministry had taken up the matter 
regarding delay in laying the Report with the Corporation and if 
so, the reasons advanced by the Corpo!'Btion, the witness replied 
that there was some delay on the part of the Ministry also. He, 
however, added that since the English version alone had beeil re-
ceived and they had asked the Corporation to send Hindi version 
immediately, there was a delay of only 4 months on the part of the-
Corporation. 

1.36. As regards 1976-77 *Report the witness stated that the Eng-
lish version of the Report had been printed and would be laid along 
with cyclostrled Hindi version of the Report on the Table as soon 
as the ensuing Session (Budget SeSSion) starts. 

1.37. On his attention being ckawn to the wrong information 
given by the Ministry to the House that printed copies of the 
1974-75 report in English and cyclostyled copies in Hindi were made 
available to the Ministry by IMPEC in April, 1976 whereas cyclo-
styled copies of the Report in both the versions were actually laid 
before Lok Sabha on 29-6-1977, the witness conceded mistake on the 
part of the Ministry and stated 'It is true. All I can say is that we 
are extremely sorry for this'. 

1.38. Regarding 'delay in laying Annual Report of the Film 
Finance Corporation Limited for 1975-76, the Committee enquired 
whether any Mea had been framed specifying time limits for audit-

-Laid on 1~1978. 
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.lng of accounts, holding of Annual General Meeting and laying of 
reports on the Table. The representative of the Ministry replied: 

"If there are time-limits, things have to be done within time 
limits. We have drawn lessons ourselves. We have 
pl'epared certain lists both for the company as well .. 
for the Ministry and there is some kind of the cr0ss-
check. All the time it is ensured that things are done 
in time." 

1.39. The Committee noted that the Annual Report for 1975-76 
of the Film Finance Corporation wa9 adopted in the Annual General 
Meetlng of the Corporation held on 18-.5-1977 and laid on the Table 
of the Loti Sabha on 13-7-1977. 

1.40. When enquired about the reasons for not holding the Annual 
General Meeting of the Corporation within 6 months of the close 
of the accounting year (i.e. in September, 1976 in this case) as 
provided in the Companies Act. 1956, the representative of the 
MinisWy stated 'dates of meetings were suggested by them; the 
Mintstry offtclala, probably because of the elections or there was 
the work relating to the International Film Festival. could not agree. 
Offtcers would have been pre-occupied with the International .-om 
Festival which was to be held in January last'. The witness further 
informed the Commtftee that the Company had suggested the meet-
ing within the stipulated period. 

1.41. When asked how the FUm Festival affected the Annual 
General Meeting, the ~itness replied: 

'''nlere is a note. It says that the shareholders are mostly 
government omeials and in 1976, when the InternatiOnal 
Film l'estival was held, they were busy. That was why 
the Annual General Meeting as such could not be held." 

1.42. Asked why the Annual General Meeting could not be held 
tn September, 1976, the Chairman, Film Finance Corporation stated: 

"The auditing of accounts was not complete by September 
30th whicH was the stipulated period. So, at the Board 
meetlng held on 25th August it was pointed out that this 
was the situation. Therefore, it was decided to get it 
extended upto 31st December," 

1.0. WbUe admitting delay on the part of Corporation in resolv-
ing audit queries the Chairman, F.F.C. stated that the auditOrs were 
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also respo!ISible for delay becaUle the Corporation had submitted 
their accounts from April, 1976 onw8I'ds but they bad delayed the 
matter. When asked to clarify further the witness stated 'The 
reason is very clear that the accounts were not completed in the 
~er that ~ should have been within the stipulated time'. ;.. 
regards completion of audit the Chairman, FFC stated that the 
auditing of accounts was completed by December, 1976 after 
settlement of audit queries. 

1.44. In reply to a query the witness stated that the AmpW 
General Meeting was called on la..12-1976 and was P08~ed to 
29-2-1976. About the reasons for postponement of t}1e meeting the 
witness Informed 'that was at the request of the shareholders, 
namely, the Ministry's officials. 100 per cent shareholding is with 
Government-. 

1.45. Asked why the AnDual General Meeting could not be held 
earlier than 18-6-1977 when the Film Festival had eoneluded' on' 
17-1-1977 (held from 3 to 17 January, 1977), the Chairman, F.F.C. 
t'eplied: 

"All that I say is that from Corporation side, We had fixed 
several dates. 17th J allUllry was eH! c:IatIt which !\tH' 
postponed to 1st Febl'uary; in fact, IlOtIce"-wu alBD illaed 
for that meeting. It got postponed to 17th Februaty and 
then to third week of April and finally to 18th May." 

1.46. On being pointed out that the Review on the Report for 
1975-76 was laid on the Table on 14-12-1977 only wben this omiIsion 
was brought to the notice of the Ministry, the representatives of 
the Ministry admitted that that WaR an omission on their part. 

1.47. laB regards the position about the 1~7~77 report the Chair· 
man, F.F.C. informed the Committee that the Report had already 
been printed. 

The following statement shows the latest position as regards 
laying of reports of IMPEC and F.F.C.: 

Name of Corporation 

I. Indian Motion Pictures 
Export Corporatioa LUI. , 
Bomba)'. 

II. Film Ymance Corporation 
UiaitdI. Baubay. . 

Year to which 
AnnllGl Repor' 
Penailll 

- . ----.- - -----
~LS-2 

Date of laying 

.e-6-lq77 
13-3-1978 
1ZO-11I-1 978 
15-3-1978 
..,..8-1.78 --_ .... -.. -



1A8. TIle Committee note that the AJulual Report for the 7eu 
117'-75 of the Indian Motion Pictures kport c-por.tioa LbDited, 
...... 7 and for 1175-76 of the Film FWanee Corporation Limited. 
Bombay were laid on the Table of Lok Sabba on zt.4t.19'J7 and 
13-7·1177 reapectively. le., Z7 months and 16 months after the d.-
01 the accountina' year. The Committee further note that on the 
basis of the time limit prescribed by the Committee for laying the 
Reports of Government Compauies... the Table In para 4.16 of 
their Seeond Report (F1ft;h Lok Sabha) the delay In laylne the 
Beporia comes to I montha iD the case of Indian IIotion Picture. 
BQort Corporation and Ii IDOIlths in the cue of Film. FiIUUlCe Cor-
pontloo. The Committee, however, note that the Annual Reports 
of both the Corporation. for the year un-7S were laid withiD a. 
aUpaiated period. 

Le. TIle CommIttee further note that the Annual Report for 
117'-71 of In ..... Motioa PictareI B:Qort CorporatiOD was ad ...... 
at tile ....... Annual GeDeni Meetina' of the Corporation IaeW 
on J..l-lt'J6 (after. IDODths of the eIGIe of the year) as the AlaI'" 
General Meetinc IChednled to be held on 2t-l~It'J5 ... 
IIIIjoamed fOl' waat of quorum. SImII.rly the ~ual Bepad 
lor It'J5-76 of FUm Fblanee CorporaUon was adopted at tile AD.. GeDenl IIeetIDc IIeId _ 1J.5-D'n (after abollt 
1& ....... tIls of the dOM of the yeu) as the • meetinp earlier ... 
for ...,tiOD of the Report (OD ll-U-lt7I, D-U-lI76, 17-1-lm. 
1·1-1177, 17·~lt'J7 and In April, 1m) .... to be postponel1 at tile 
IutaDce 01 the MblIstry of lDformatlon and Broa4east1n&'. 

1.51. The Commlttee also Dote that the Corporations did net 
follow the time sebedules laid down In SectIon 161(1) of the CoID-
panIes Act, 1156 for holding the Annual G.enI Meeting whida 
.tates that: 

''Every com .... ,. shall iD .ch - year hold iD .ddition to any 
otber meetingS a geDeral meetlnc as Its aDIluai ceaenl 
meetlnc and shall specIf)r the meetlDc as s1Ich In the 
nodees eaIIiog it; and Dot more than 8fteen mODths ...... 
el..... 1tetween the d.te of one annual paeraI meetinl 
of a eompua,. aDd that of the apt." 

It Is sarprlsbag ... IIhoddDl to note that tile llinlstwy of Infama-
tion aM Bnadcasdng who are eharpd with ... nsponsI~ .. keep" • watela that the pro ...... of die c.np.r... Act ue 
st.rIcU,. foDcnnd ..,. the VorpanUons In laoIdInc their ..... 
GeDeraI 1111 ..... u-n_ves .,.trIbated III vioIa_ tile ........ -
of tile Ad. 
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UL The Committee hepe that the Miaistry of lDfonaation .. 4 
Broadc .. tiq will eDSUI'e that sueh lapaes do Dot recur ill future. 
U the Amaual General MeetiDgs are bed after mutual cODSU1tatioD, 
between the MiDistry aDd the CorporatiollS thet'8 wiD be DO Deed .. 
postpone them. Tbus it wUI avoid loss of time aDd moDey. 

1.52. III the delay statement laid with the Anaual Report fOr 
1974-75 of IMPEC the MiDistry bave stated that printed copies 01 
the report ill English aDd cyclostyled copies in Bbuli were made 
available to the MlDIstry iD the moDth of April, 1t1S wbereas only 
eyclostyled copies of both the versions were laid on the Table. Later 
OIl it was revealed dariDg evideDce tbat in fact 2.0 copiflS ~ tile 
report in English were received lD the MlDIstry on Ii-I-It'J6, wllJell 
was DOt meDtioned ill the delay statement. The Committee obeerve 
that the delay atatement was Dot prepared by the MlDlatry wttIa 
due care ud aUeDtioD. '11ae Committee ClUlDot help ~ 
their IUlbappiDfS over the carelellDfIIs OR the pari 01 the Mint.., 
ill pnpariDc the delay statement ud pIadDc facts before PuIia· 
DleDt which are later OR '01IDd to be 1IIItrae. 

1.53. The Coaunittee, therelon, recommend that eveD the delay 
statement KiviDg reuoDII for delay shoald be ........ ed hy a s.u. 
OIIIeer iD the Mblisb'y iD order to eD8IIre that DO faetaal lDaecaraQ 
eree ... iDto the delay statement. 

1M. The CoDuDIttee Dote tbat ODe of the rea&ODa wbleh eoatriba" 
ed towards tl ... y was that the IICCOUDb of the IDcIIaa Motion JIIet'ar. 
BQort CorporatioD whicb were adopted at the Board MeetIq ..... 
... ~18-1t75 were Dot properly prepared and bad to be revbed _ 
the sanesttOll of the Audit. The revised aecoDDta were apia ... 
proved at the Board Meeting held on 10-11-1915 &lid at the adJoun-
ed Almual General MeetJnl' of the CorpontiOR held on 5-1-11'''. 
SlmUarly ill the case of Film Flnanee COrporation the 
aecODDts for the year 1!t'J5-16 were !lot completed In the mlUlller 
ill which these sbould have been completed aDd, theret.,..., 
the Audit could cOIDplete auditing ~f ~ecounts only In Deeember, 
11'16 wben the audit objections were II'-'ttled by the Corporati .... 
fte Commiuee are of the view that had the accounts been prepared 
properly there would bave been no diillcu1ty In getting tbem dear-
ed from Audit early and ronsequently macH of the delay rouJ. 
have been avoided. 

L55. TIle Committee Deed banDy stress that apart from proper 
malaWI"'" of aeeoants by the ~ed CoI'poratiOllS, there Iau 
to he a time ........ prG&'1'8DlIDe tor makiDg the acconab avanaw. 
.. tUne to AIMIit for .uditiog, resoIvinc of aadit queries with 
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expedltlon 10 that the ADIlual General Meetmr Is held wtt.bia. the 
time limit ~. ID _ Act ... the Bepert II Iatd ~ Par-
liament within the Iti,uIated period. 

1.56. The Committee note that Report of Indian MotioD Pictures 
Ibtport Corporation for 1974-75 was adopted at the adjourned 
Annual General Meetin& of the Corporation held on 5-1-1976 
(adjourned from 29-12-1975) but the J(eport was laid on the Table 
on 29-&-1977, i.e. 18 months after its adoption. The Committee also 
note that. as stated by the Ministry, the Report was made available 
to the llinlstry ill Aprll, 1976 who submitted it to the then Minister 
or Information and Broadcasting ill July, 1976. The representative 
of the l\Unl8try Informed the Committee that the then MinIster of 
L .. 8. wanted some improvements to be made in the Report and 
the matter remained UIlder consideration tiD February, J.t'17. fte 
Committee were al80 iaformed that no improvements were made 
ia the report at the instance of the then Minister. The Committee 
were· Jafonned that no improvements eouId be made in the Report 
aft. it was adopted in the Annual General Meeting of the Com-
pan~·. and this fact wu net brourht to the notlee of the Minister 
by any oflleer of the Ministry. 

Ll7. The CoIDmittee lire constrained to oItsetve that lIWeh of the 
~lay eonId be obviated If the e8Dcemed otlieers ID the MIDistrJ 
had advised the then Minister for I. • B. that lifter a Report was 
adopted in the Annual Galeral Meeting of • Company it wu not 
open to the Miaistry to c:arry out improvements in the Report. The 
COlDlllittee bust that _00 lapses on the part of the Min.IBtr)' will 
not reeur and proper .dvice wUl be civeD to the Minister ill sueIl 
matters. 

1.58. From the statement furnished by the Indian Motion Pic-
tures Export Corporation Limited (Appenclix-I) the Committee find 
that out of 8 meetings of the Board of Directors of the Cor:-oration 
held from 16-5-1974 to 7-4·1975. 7 meetings were not attended by two 
Directors (Sarvashrl S. S. Shukla and M.B. Srinivasan), 6 meetingl 
were not attended by- anoth.er Dirt"ctor (Shri S. P. Chaudhry) and 
th.-ero ~lrectors (Sarvashrl S. K. Singh. A. N. Mishra and SbrimaU 
Mahnnlltr:.\ ahsented them~lvt' .. from 5 meetings. The Committee 
turth~r f\nd th:>t Shrl S. K. Sinl!h, whose term of Dtreetorshlp of the 
Corporation was from 28-8-1:l11 to 30-12-19'74, remained continuously 
absent from 5 meetings of the Board held from 16-5-1M4 to Sf-Il-
1974. l.lkt'",i"c Sarvr.shrl S. P Chaudhry and M. B. Srlat ..... 41a 
ft~~ l'ttend 5 IUlIl 1 meetinp of tile B!lani held from Z-U-U'l4 *-
7-4-1975 and 9-'J-l174 to 1-4-18'15, ~yeJ,.. -Dub' GIlt of • 
Board m~et'.n1S heta briar 11'15-16 SanuIat &. .. ~ S. L 
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Shukla. M. B. Srinivasan. A. N. Misbra aad S. P. Cbaatlhry cUd not 
attend any of them whereas Shrimati liabapatra did DOt attend S of 
them. Out of the .{ Qleetings of the Board of Directors held from 
28-6-1976 to 19-11-1976 during the year 1976-77, 5 Directors (Sana-
Shri A. M. Tariq. L. Dayal, S. P. Chaudhry, A. N. Mishra and M. 8. 
Srinivashan) did not attend an~' of those meetings. The Committee 
alsa fi'l~ tbat the meetings of the Board of Directors held on 7-4-1975 
and 26-9-1975 had to be adjolll"lled as no Director. except the Chair-
man of the Corporation, was present and no ~ were _(Cned 
by the absentee Directors for their abseDce. SiDUlarly none of the 
absentee Directors even eared to inUmate to the Board the 11)IlSODS 
of their inability to attend the Board meeUnp held 9D 16-5-1974. 
30-11-1974 and %7-7-1975. 

1.59. The Committee are constrained to observe that the absentee 
Directors generally do not eare to iDhnate to tile Board the reasons 
due to which they would not be able te attend the mee1.lnp even 
when they are required to do so in fulftlmeat of the statutory re-
quirement of the provisions of secUon 283 (,) of .... e·Companies Act, 
1956 which la1'5 down that: 

'The otllee of a director shall become vacant if be abseats him-
self from three cOIlseeutive meetlnp of the Board of 
Direetors or from all meetiDgs of the Board for a continu-
ous period .f three months. wblchever Is loDcer. without 
obtaining ' .. ve of absence from ~e ~rd.' 

The Committee fail to understand why the IMPEC had not "spe-
~iflC811y brourht to ftIe notice Gf tbe Mbllstry' of 'IDfOl'llllltioa and 
Broadcasttn,·tIle fad about the .000-atteadaaee of same of the Dfioee-
tors 8t tbe' ~'meetlnp" as tHe,. ~.1nit ;ettiDr adequate 
eooperatioDfI'om ·th~ Oevel'lDlleiit· JMIiee&On on tile &08 .... or DIne-tors. . .... .. ~ . .. 

lM. Elva .... {iafonu~OIl ",Je' .~y .. Uae COllJQI'at.ion. tbe CQIIl-
mittee also find tbat leave of absence from the Board Meetings was 
invariably granted by the Board to the absentee Directors up to 
the year ending 19'11. From the year U177 onwards the ahow prac-
tiee has been dispensed with and leave of ahsenee is granted only 
to thOtle Direetors who seek sueh leave of absence on the merita of 
eacb case. 

UI. The CoIlUD1Uee are shocked to Ond this apatbet.ie aUitude 
ef the Directors in atieDdini the.Board meetings aDd In certain cases 
cireumveatiag tbespeei&c pl'ovisions ofibe Companies Ad by sim-
ply luforming the Board about their inabUity to attend the Board 
meetings. Eveu the Ministry of Information and Broadcasting did 
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not care to keep a watch whether their nominees are taking init-rest 
In the Corporation. Had these reports been placed in time on the 
Table of the Honse, the matter coald be raised. by any Member in 
the Bouse. ThIlS the delay in layinr the report on the Table of the 
Honse has forfeited the very purpose for which this rale was framed. 
The delay hits the acconntabDlty of the Corporation to the Parlia-
ment. 

1.62. The Committee are of the view that no nsefal p~ Is 
served by appointinr such Directors on the Board of Directors who 
cannot attend Board Meetings continnously and who do not show 
any interest in tbe Board. The Committee, therefore, recommend 
that in order to make the Board of Directors really etlective and 
purposeful, Government should review the methods of appointment 
of Directors. 

1.63. The Committee need hardly stress that only sueh persons 
should be appoipted as Directors who can make themselves avaU-
able at the Board Meetings rerularly and thereby safeguard the 
Interests of the Government. The Committee feel that if Govern-
ment Directors take active interest in the working of the Corpora-
tion there is no reuon why the report and aceounts are not finaUsed 
In time and placed before Parliament within the period laid clown 
by the Committee. All reprds continuous abaence of certain Direc-
tors from the meetinp of the Board, the Committee recommend 
that the procedure laid down In the C«aDanies Act sboald be 
.triedy ohlerved, witII8ut any favour. 

1.64. The CoaunlUee DOte tbat ~ .. tile worIdnc of the 
IMPEC wu ...... the TaW. aIaqwith the Report for 1"'~75 but 
DO 'Be'" ....... witIa tile -.....n lor 11'15-71 of nrc. It .... 
later _ laid _ the Ta1a1e by .... ......, _ 1'-lJ.T1 .... the ..,. 
... speeUlc:aDy hroaPt to their Dotlee. TIle Committee trust that 
the Ministry would In fllture lay before Pullament aIoqwIth the 
Reports tIleir 'RevIew' .. the 1nIItdq 01 the CorpodUaa, without 
faD. 

1.65. The Committee also I'eCOIIlIDIIIUl tllat layiDc of 'RevIew' OD 
the Table shoald Dot be treatec1 as a mere formality bat shoald lie a 
purposeful one, bJPlIchtlDc the bdPt as weU as the tlark sides of 
the picture. In other words tile 'RevIew' prepared by the Govem-
ment OIl the Report shoald Dot be a stereotyped or a teeIm1eal ODe 
\lnt shonld retleet a true pIetnre 01 the worldnc of the Corpora1ton 
and should clearly brtnr out the achievements as well as dellels-
('Ies of the' Corporation. Where tile RepOrt mentioned any serious 
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IrrepIarity or any other matter of bQportaace wbIcb ___ CIOI'ftICot 

Uve aetiOil or farther enquiry, It was expected that Govenuaeat 
weald make a mention in the 'Review' of the action being taken In 
that cUredloa. 

KANWAR LAL GUPTA. 
Nzw DZLBI; 
April 2, 1979 Chtrinnan, 
ChaitTa 16, 1901 (Sakaf-" Committee on PapeT8 laid on the Table. 
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.. M.Y. Deblvi 
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Mr. S.K.Koob 
" S.K. SiD8h 
" 5.5. SbUia 
" A,N, MiIbra 
" It. Veabt-...-
" V.M. Bhan 
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" A.M. Tariq 
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" M.B. Srin~ 
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Mr. 5.S. Shukla Mr. S.K. Koob Leaas reed. 
" H. 0. Khanna .. A.M. 9' &0. Mr. ~ " B. N. NadIuimi .. S.K. . DebIvi I; StriDi, _ 
_ J' K. Ven.btramaD "N'atia· .... eai14 iaa aIIiIity 
MR. C. Mahapatra "M.B.Sriaai¥uaD til ..... * 

" M. Y. Delalvi ~. 
" s.P. CIowdbary 
" V.M. Bhatt. 
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.. S.K. SioIh 
.. S.s. Shukla 
" H.('~ KbaaDa 
.. MA SriDw-
.. A. N. MiIhra 
.. S.P. Chowdhury 
It K. VmkatramaD 

)dra. C. Maha.,.ara 

Mr. A. M. Tariq 
.. S.S. Shukla 
.. M.B. SriDi -

vuan • 
.. A. N. Mitbra 
It S.P. Chowdhury 
.. K. Venkatramaa 

Mrs. C. Mahapetta 

s 

Mr. 5.K.. Koob 
.. LN. N.dkuDi 

.. Nitin Sethi 

Mr. A.M. Tariq LetIer reed . 

.. K. Vcnkatraman 

Mr. S. K.. K.ooka 

Mr. S. K.. K.oob 

.. S. S. SukJa Mr. "-N. MiIbra 
.. S.M. Munhcd 
.. M.B. Srini_ 
.. A.N.MiIhn 
.. M. Y. Deb1vi 
.. S. P • .cbowdburv 
.. V. No Bhatt. . 

No. C. Mahapatl'a 

Mr. A.M. Tariq. 
.. S. S. Shukla 
.. M. B. Srini-

.. S. No MUI'Ibal 
.. B:N." ..... 
.. ·C.V~ 
to V .... Bhatt ' . -.. !Cicia Semi 

.. A.N.MW1n 

.. M.Y. Dehlvi 

Mr. It K. K.oob 
.. S. liL Munbcd 

•• B. N. N.dbmi 
.. NiIia Sethi 
.. V. M. Bhatt 

'0 S. P. CbowdIIw? 
Mrs. C. Mabapatr&. 

Mr. A. M. T.,iq 
.. S.S. SbuIda 

.. M.II. SrimVUIIIl 

.. A. N. MiIbra 

.. M.Y. ~Ivi 
" S.P. C':· ... dbury 
" K.Vmau-

).IJ'I. C. M.h ....... 



---------- . - ---_. ._---- .--.--
• 3 5 

-------- - ----_._---
Mr. S. K. Koob All ocbcr Directian 

were ab_t. 

Mr. S. K. Koob 
.. B. N. Nadkami 
.. NitiD Sethi 
.. N.Y. Dehlvi 

Mr. A. M. Tuiq 
.. S. S. Shulda 
.. S. M. MunbecI 
.. M.B.~ 
" A. N. MiIhr. .. K. Veukatr_ 

.. V. M. Bhatt " S.P. Chowdhury 
.Mn., C. MabapaU'&. 

Mr. S. K. Koob 
.. B. N. Nidbmi 
.. N. Y. Deblvi 

Mr. A.M. Tariq LIaer,,, NCIIIiwe. 
.. S. S. Sbukla "- Mr. A. No 
.. !ii. M. Munbad MiIbra. 

.. K. Veukatr.-

.. V.N. Bhatt 
.. M.S. Srini_ 
.. Nitia Sethi 

Mr. NiIiD SeIbi 
.. &.N. NedIIarDi 
.. V. M.1baIt 
.. M. Y. DIIalvi 
.. ~V .......... ..... c."*,. .... 

Mr. S. E. Jtoab 
It "'Y. DIIalwi 
IO ~V-.....­
It V. M. IbaIt 

" A. N. MiIhra 
.. SoP. Chowdhury 

..... M. M.bapacra. 

Mr. S. ~ Jtoab l.-. ..... 
.. A ... TMiq "- Mr ....... 
.. L. Dayal 
IO SoP. CbowAar, 
.. A.N.Mw.. 
II ..... fIIi.a-

Mr. A M. 'hriq 
.. L. Da9aI 
.. NldllSedIi 
.. ILN.~ .. s.P.a... ... , 
.. AN ...... 
.. ..... Sriai_ 

..... C.M+ I'. 

Mr. s.~ Itaob Mr. A.M. TIIriq 
.. LN. N..... .. L. Dayal 
.. M. Y. Dehhi .. NIIiD SedU 
.. K.V~ .. V.N ...... 

Mn. C. MabapaIIa -. SoP. 0I0wdIIury 
.. AN. MWIra 
.. N.N.~ 



• s 4 5 

.... 11-1976 5-11-1976 
(AdjourD-

Mr. S. K. Koab Mr. A. M. Tariq ......... Yr 
" R.N. N..... .. L. Dayal ..... ........ 

ell for .. M. Y. Debm "NiIiD Sethi 
.. LV ......... 
.. V. M. Bhatt 

wmt or 
q-

tbr 
.9-1.-'16) 

• ,.!.1-19'16 1 ..... -1976 Mr. S. K.. K.aob 
(AdjourD- .. B. N. N ....... 
_t of .. V. M. Bhatt 
"'II-It~ 

.. SoP. CbDwdIaury 

.. A. N. MiIbra 

.. M.B.SriDi_ 
Mn.C.M.h ...... 

Mr. A.M. Tariq ..... I T .. 
.. L.Dayai U- ....... 
.. N.V. DdalYi ... Mr ....... 
" It. V~ ... Mr. o.,.L 

.. S.P. 0I0wdMry 
.. A. N. MiIbra 
.. M. B.Srimv-
Mn. C.Mah ...... 



S. No. 

1 

L 

APPENDIX D 

R __ lopu& 
No. of _ Rq.ott 

.2 

1.48 

3 

The Committee note that the Annual Report 
for the year 1974-75 of the Indian Motion Pic-
tures Export Corporation Limited, Bombay and 
for 1975-78 of the Film Finance Corporation 
Limited, Bombay were laid on the Table of Lok 
Sabha on 29-5-77 and 13-7-77 respectively i.e. 27 
months and 16 months after the close of the 
accounting year. The Committee further note 
that on the basis of the time limit prescribed by"; 
the Committee for laying the Reports of Gov-
ernment Companies on the Table in para 4.16 of 
their Second Report (Fifth Lok Sabha) the de--
lay in laying the Reports comes to 6 months in 
the case of Indian Motion Pictures Export Cor-
poration and 61 months in the case of Film 
F'ln.&nett Corporation. The Committee, however, 
note that the Annual Reports of both the Cor-
porations for the year 1977-78 were laid within 
the stipulated period. 

1.49 The Committee further note that the Annual 
Report tor 1974-75 of Indian Motion Pictures Ex-
port Corporation was adopted at the adjourned 
Annual General Meeting of the Corporation held 
on 5-1-1978 (after 9 months of the close of the 
year) as the Annual General Meeting scheduled 
to be held on 29-12-1975 was adjourned for want 
of quorum. Similarly the Annual Report for 
1975-78 of Film Finance Corporation was adopt-
ed at the Annual General Meeting held on 

22 
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3. 1.50 

3 
----- ----------- ------

18-5-1977 (after about 14 months of the close of 
the year) as the 6 meetings earlier fixed for 
adoption of the Report (on 18-12-1976, 29-12-1976. 
17-1-1977, 1-2-1977, 17-2-1977 and in April 1977) 
bad to be postponed at the instance of the 
IIinIstry of tInformation and Broadcasting. 

The Committee alao note that the CorporatiODl 
did not fo~low the time schedules laid down in 
Section 166 (1) of the Companies Act, 1958 for 
holding the Annual General Meeting which 
states that: 

- "Every company shall in each year hold in 
addition to any other meetings a general 
meeting as its annual General meetillg 
and shall specify the meeting as such 
in the notIces calling it; and not mote 
than fifteen months shall elapae between 
the date of one annual general meeting 
of a company and that of the next." 

It is surprising and shockf.ng to noM that the .i-
nistry of Information and Broadcasting who are 
charged with the responsibility of keeping a 
watch that the provisions of the Companies Act 
are strictly followed by the Corporations in hold-
ing their Annual General Meetings, themtelves 
contributed in violating the provisions of the Ac1 

4. 1.S1 The Committee hope that the Mlnistry of 
Information and Broadcasting will ensure that 
such lapses do not recur in future. If the Annu-
al General Meetings are fixed after mutual COD-
sultation between tre Ministry and the Corpora-

., tions, there wfll be no need to postpone them. 
Thus it will avoid loss of time and money. 

I. 1.52 In the delay statement laid with the Annual 
Report for 1974-75 of IMPEC the Ministry have 
stated that printed copies of the report in Eng-
lish and cyclostyled copies in Hindi were made 
available to the Ministry in the month of April. 
In whereas only -eycla.tyled copie8 of both the 
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versions were laid on the Table. Later on it was 
revealed during evidence that in fact 20 copies 
of the report in EnaJisb were received in the 
Ministry on 15-1-19'16, which was not mentioned 
in the delay statement. The Committee observe 
that the delay statement was not prepared 
by the Ministry with due care and attention. 
The Committee cannot help espreaaiDg their un-
happiness over the carelessneu on the part of 
the Ministry in preparing the delay statement 
and placing facts before Parliament which are 
later on found to be untrue. 

1.53 The Committee, therefore, recommend that 

1M 

even the delay statement giviDg reaaons for de-
lay should be examined by a lleDior ofBcer in the 
Ministry in order to eDSUre that no factual in-
ac:curacy creeps into the delay statement. 

The Committee note that ODe of the reuoDa 
wblch contributed towarda delay was that the 
accounts of the Indian Motion Pictures Export 
Corporation which were adopted at the Board 
Meeting held on 3-1()'19'15 were not properly pn-
pared and had to be revised on the suggestion 
of the Audit. 'nJe revised ac:eounta were again 
approved at the Board Meeting held on 1()'11-19'1S 
and at the adjourned Annual General Meeting of 
the Corporation held on 5-1-1978. Similarly in 
the case of Film Finance Corporation the 
accounts for the year 19'75-76 were not complet-
ed in the manner in which these should have beeD. 
completed and, therefore, the audit could c0m-
plete auditing of. accounts only in December, 
19'18 when the audit objeetloDa were.wed 'bJ 
the Corporation. Tbe Committee are of the vWw 
that had the accounts been pzepered properly 
there would have been no diflkWty in gettIDg 
them cleared from Audit early and couaequently 
much of the delay could have been avoided. 
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• 1.55 The Committee need hardly stress that apart 
from proper maintenance of accounts by the 
concerned Corporations, there has to be a time 
bound programme for making the accounts avail-
able in time to Audit for auditing, resolviil, of 
audit queries with expedition so that the Annual 
General Meeting is held within the time limit 
prucribed in the Act and the Report is laid be-
fore Parliament within the stipulated period. 

.. 1.56 The Committee note that Report of Indian 
Motion Pictures Export Corporation for 1974-75 
was adopted. at the adjourned Annual General 
Meeting of the Corporation held on 5-1-1976 (ad-
journed from 29-12-1975) but the Report wu 
laid on the Table on 2~1977, i.e. 18 montha after 
its adoption. The Committee also note that, as 
stated by the Ministry, in the Report was made 
available to the Ministry in April, 1976 who sub-
mitted it to the then Minister of lInfonnation ROd 
Broadcuting in July, 1976. The representative 
of the Ministry informed the Committee that the 
then Minister of I & B wanted some improve-
ments to be made in the Report and the matter 
remained under consideration till February, 
1977. The Committee were al80 infanned that 
no improvements were made in the report at the 
instance of the then Minister. 'I'he Committee 
were informed that no improvements could be 
made in the Report after it was adopted in the 
Annual General Meeting of the Company, and 
this fact was not brought to the notice of the 
:MInister by any officer of the Ministry. 

10. 1.5'7 The Committee are co~ned to observe 
that much of the delay could be obviated if the 
concerned ofIlcers in the MInistry had advised 
the then Minister for I & B that after a Report 
wu adopted in the Annual General Meeting of • 
Company it was not open to the Ministry to 
carry out improvements in the Deport. The Com-
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a 
mittee trust that such lapES on the part of the 
Ministry will not recur and proper advise will 
be given to the Minister in such matters. 

From the statement furnished by the Indian 
Motion Pictures Export Corporation Limited. 
(Appendix-I) the Committee find that out of 

8 meetings of the Board of Directors of the Cor-
poration held from 16-5-1974 to 7-4-1975, 7 meet-
ings were not attended by two Directors (Sar-
vaahri S. S. Shukla and M. B. Srinivasan). 6 
meetings were not attended by another Director 
(Shri S. P. Chaudhry) and three Directors (Sar-
vashri S. K. Singh, A. N. Mishra and Shrimati 
Mahapatr.:) absented themselves from 5 meet-
ings. The Committee further find that Shri S. K. 
Singh, whose term of Directorship of the oi;tpo-
ration was from 28-8-1971 to 30-1~1974, remaill-
ed continuOUSly absent from 5 meetings of the . 
Board held from 16-5-1974 to 30-11-1974. Like-. 
wise Sarvashri S. P. Chaudhry and M. B. Srini- . 
vasan did not attend 5 and 7 meetings of the 
Board held from 2-11-1974 to 7-4-1975 and, 
\9-7-1974 to 7-4-1975, respectively. Similarly out 
c)( 6 Board meetings held during 1975-76 Sarva-
Ihri A_ M_ Tariq, S. S. Shukla, M. B. Srinivasan, 
A. N. Mishra and S. P. Chaudhry did not attend 
any of them whereas Shrimati Mohapatra did 
not attend 5 of them. Out of the 4 meetings of 
the Board of Directors held from 28-6-1976 to 
IlWl-1976 during the year 1976-77, 5 Directors 
(Sarvashri A M. Tariq. L. Dayal, S. P. Chau-
dhry, A. N. Mishra and M. B. Srinivasan) did 
not attend any of those meetings. The Com-
mittee also find that the meetings of the Board 
of Directors held on 7-4-1975 and 26-9-1975 had 
to be adjourned as no Director, except the Chair-
man of the Corporation, was present and no 
reasons were assigned by the absentee Directors 
for their absence_ Similarly none of the absentee 
Directors even cared to intimate to the Board 
the reasons of their inability to atteDd -the Board 
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meetings held on 1~5-1974, 30-11-1974 and 
27-7-1975.' 

)Z 1.59 The Committee are constrained to observe that 
the absentee Directors generally do not care to 
intimate to the Board the reasons due to which 
they would not be able to attend the meetillgl 
even when they are required to do so in fulfU· 
ment of the statutory requirement of the provi-
sions of section 283 (g) of the Companies Act, 
1956 which lays down that: 

'The office of a director shall become vacant 
if he absents himself from three conse-
cutive meetings of the Board of Direc-
tors, or from all meetings of the Board 
for a continuous period of three months, 
whichever is longer, without obtaining 
leave of absence from the Board.' 

The Committee fail to understand why the 
IMPEC had not specifically brought to the ~ 
tice of the Ministry of Information and Broad-
casting the fact about the non-attendance of 
some of the Directors at the periodical meetings" 
as they were not getting adequate cooperation 
from the Government Directors on the Board of 
Directors. 

13. 1.60 From the information supplied by the Corpo-
ration the Committee also find that leave of ab-
sence from the Board Meetings was invariably 
granted by the Board to the absentee Director. 
up to the year ending 1976. From the year 1977 
onwards the aboVe practice has been dispensed 
with and leave of abaence ia granted only to thOR 
Directors who seek such leave of absence on the 
merits of each case. 

1'4. 1.61 The Committee are shocked: to find this 
apathetic attitude of the Directors in attending 
the Board meetings and in certain ICasetI circum-
venting the speclflc provtsions of the Companies 
Act by simply infonning tbA= Board about their 
inability to attend the Board meetinll. Even the 
Ministry of Information aDd Broadeutmg did 
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DOt care to keep a watch whether their nominees 
are taking ionterest in -the Corporation. Had these 
reports been placed in time on the Table of the 
HOUle, the matter could be raised by any Mem-
ber in the House. Thus the delay in laying the 
report on the Table of the House has forfeited 
the very purpose for which this rule was framed. 
The delay bits the accountability of the Corpora-
tion to the Parliamenl 

'nle Committee are of the view that no useful 
pul'POe js served by appointing such Directors 
on ·the Boarcl of Directors who cannot attend, 
ao.au Meetings continuously and who do not 
Ibow any interest in the Board. The Committee, 
therefDre, recommend that in order to make 
the Board of Directors really effective and pur-
poIeful, Government should review the method 
of appaiatment of Directors. 

'nle Committee need hardly stress that 
only such persons should be appointed as Direc-
tors who can make -themselves available at the 
Board Meetings regularly and thereby safeguard 
the interests of the Government. The Committee 
feel that if Government, Direetors take active in-
terest in the working of the COrpol'lltion there is 
no reason why the report and accounts are not 
ftaaUsed in time and placed before Parliament 
within the period laid down by the Committee. As 
reprda continuous absence of certain Di.rectors 
~ the meetings of the Board, the Committee 
reeollimend that the procedure laid down in the 
Companies Ad should be strictly observed., with-
out any favour. 

The Committee note that 'RaYiew' on the 
working. of the IMPEC was laid on the Table 
alonpith the Report for 1974-75 but no 'Be-
view' was laid. witbthe Report for 1975-76 of 
lITC. It was later. on laid on the Table by the 
K1niatry on 14-12-1t'7'7 when-the lapse was speci-
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flcally brought to their notice. The Committee 
trust that the Ministry would in future lay be-
fore Parliament alongwith the Reports their 'Re-
view' on the working of the Corporation, with-
out fail. 

18. 1.65 The Committee also recommend that 
laying of 'Review' on the Table should not be 
treated as a mere formality but should be a pur-
poseful one, highlighting the bright as well as the 
dark sides of the picture. In other words the 
'Review' prepared by the Government on the 
Report should not be a stereotyped or a ilechnieal 
one but should reflect a true picture of the work-
ing of the Corporation and should clearly bring 
out the achievements as well as deftcieDlCies of 
the Corporation. Where the Report mentioned 
any serious irregularity or any other matter of 
importance which needed corrective action or 
further enquiry, it was expected that Govern-
ment would make a mention in the 'Review' of 
the action being taken in that direction. 
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